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Untfoott Civil Code lor AU Citiens

1077.  SHRI HAHl VISHNU KA
MATH WUJ the Minister of LAW, 
JUSTICE AND COM AN A AIRS 
be leased to state

(a) hether overn ent roose to 
secure or all citiens a unifor civil 
code throuhout the territory of India 
In accordance ith Article  e body
in one of the i ortant Directive 
rinciles of State olicy,

(b) if so, hen a Bill for the urose 
ould be introduced  arlia ent, and

(c) if not, the reasons therefor

THE MINISTER O LAW, JUSTICE 
AND COM AN A AIRS (SHRI 
SHANTI BHUSHAN)  (a) to (c).
There is no roosal before the 
overn ent to brin a Unifor Civil 
Code throuhout the territory of India. 
Enact ent of a Unifor Civil Code 
ill reuire chanes in ersonal las 
of the inority co unities.  olicy 
of the overn ent has been that no 
chane ould be effected in the erso
nal las of a inority co unity 
hether throuh the device of a Uni
for Civil Code or throuh the enact
ent of a la a licable to a articu
lar inority co unity unless the 
initiative therefor co es fro the 
co unity Itself.  So far no such 
initiative has co e fro the inority 
co unities.

tfea   of 0 uHll  tonnes, fbt stes 
Into takes* by overn ent to increase 
the roduction caacity for hoshatic 
fertiliers ithin the country

THE MINISTER O ETROLEUM, 
CHEMICALS  AND  ERTILIERS 
(SHRI H. N. BAHU UNA)  The
installed caacity for roduction of 
hoshatic fertiliers is, at resent, of 
the order ot 10.0 lakh tonnes ot * Oft 
With the co issionin of  Sindn 
Rationalisation and Haldia rojects, 
the caacity ould increase to about 
1 lakh tonnes of I 05 lannin is 
under ay for creation of additional 
hoshate caacity to eet the increas
in de and for hoshatic fertiliers. 
The roosal of Ms. Indian ar ers 
ertilier  Cooerative Liited for 
substantial exansion of their existin 
caacity at Kandla has been a roved. 
Locational and other studies fo - ne 
hoshatic fertilier rojects have also 
been undertaken.

Cases endiii before Sure e Court

1077.  SHRI K. MALLANNA WiU 
the Minister of LAW, JUSTICE AND 
COM AN A AIRS be leased to 
state

(a)  the nu ber of cases, cateory- 
ise, at resent endin disosal in 
the Sure e Court of India and tt* 
eriods for hich they have been 
endin and

(b) the nu ber of such cases end-* 
Ja aaa is jiodorttoa of Hio atk   in for ore than five years 

fertilisers

10777. SHRI KUMARJ ANANTHAN MINISTER O LAW, JUSTICE
WiU the Minister of ETROLIUM,   AND  COM AN A AIRS (SHIft
CHEMICALS AND ERTILIERS be   SHANTI BHUSHAN) (a) St (V). The
leased to state since the consu -   nu ber of reular hearin atters
tion of hoshatic fertiliers in India   endin in the Sure e Court of Ihdia
has one u 07 er cent in 1977-7   as on 1-1-1979 as 15,29(1. Hie detain
over 197-77 aainst the orld averae   are iven in the attached state ent
increase of 2.7 er cent and In the   The nubter of cases endtn for shore
backround of anticisted increase in   than five year* at on I-l-tW f
(he de and of a o a in t97*W to   ,09.




